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I N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO_ 713 OF 2011
[ARISING OUT OF S.L.P. (CRL.) NO 8741 OF 2010]

JAI NARAI'N VYAS UNI'V

JODHPUR TR REGR APPELLANT

VS.

STATE OF RAJASTHAN & ORS. .. RESPONDENTS

W TH

CRLM NAL APPEAL NO._ 714 OF 2011
[ARISING OUT OF S.L.P. (CRL.) NO 8742 OF 2010]

NI RVAL MEENA

APPELLANT
VS.
STATE OF RAJASTHAN & ORS. .. RESPONDENTS
ORDER

Leave granted.

W have heard the | earned counsel for the parties.

Wil e dealing with an application for quashing of a
First Information under Section 482 of the Code of
Crimnal Procedure, the H gh court has made the follow ng
observations in its order of 17t" Cctober, 2010:

“Specific query was nmade from the
Regi strar, JNV Univeristy, Jodhpur wth
regard to academc atnosphere of the
Uni versity and affiliated
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col | eges/ educati ons institutions but,
unfortunately, no satisfactory answer has
been given by the Registrar. Upon the

query made by the Court wth regard to
appoi ntment of Lecturers/Asstt. Professors
int eh University, no satisfactory reply
has been given and it only energes that
the Registrar has tried to put the
responsibility on the shoulders of the
State Governnent. Such type of atnosphere
in the educations institutions neant for
i mparting higher education cannot be
count enanced. This Court cannot sit as a
si | ent spect at or. Ther ef or e, it IS
strongly reconmended to t he State
Governnent that the present Registrar of
the JNV University should imediately be

replaced and, in her stead sone other
responsi ble officer should be posted as
Registrar in the University well before

the next date of hearing.”

We are of the opinion that these observations were
not called for in proceedings under Section 482 of the
Code of Crimnal Procedure and if such directions were
required they ought to have been nade on the basis of a
wit petition by an aggrieved party or by way of a Public
Interest Litigation. We, accordingly, direct that the
observati ons quoted above need to be expunged from the

order dated 17th Cctober, 2010.

W are also told that purusant to the observations
of the H gh Court the Registrar of the University has
been transferred. The transfer order dated 15t october,
2010 has been put on record by way of a Crimnal

M scel | anous Appl i cation in Crim nal Appeal No.
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arisng out of SLP(Crl) 8742/2010. W had also directed
status quo with regard to the transfer order vide order
dated 21st Cctober, 2010. We, accordingly, have nothing
nore to say On this and leave it open to the Chancellor
of the University or any other appropriate authority to
deal wth the matter of transfer in accordance with |aw.

The appeal s stand di sposed of in the above terns.

....................... J.
( CHANDRAMAULI KR.  PRASAD)

New Del hi
March 11, 2011.



